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6 30.9.92; Order terminating the services of the petitioner in this
i case was stayed and termination order was issued, because the
' petitioner in this case had not turned out successful in the
I typing test, It was further directed that the pe titioner should

be permitted to take another test.

I have heard Mt,.Dey,learned counsel for the petitioner and
M/s.Ashok Mishra and Aswini Kumar Mishra,learned Standing Counsel
appearing flor different opposite parties. Mr.Ashok Mishra told
| ‘me that the petitioner in this case hewé turned out successful
in the typing test and therefore quesf?on of terminating his
services on account of non=-passing of typing test does not arise
any further. It was further submitted by Mr.Mishra that the
impugned order terminating the services of the petitioner has
since become ineffective and the petitioner shall continue in
respect of the post in question. Thus the application havinghceme
infructuous is disposed of accordingly. No costs. léau
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